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ed necessaTY, after the ~urvey 
mentioned in (iii) "i)ove, has 
been completed. 

Juvenile Delinquents 

1731. Shri D. C. Sharma: Will the 
Minister of Social Security be pleased 
to state: 

(a) whether the Bombay Children's 
Act provides that there should be a 
separate agency to investigate crimes 
by the juvenile delinquents; 

(b) if so, when this act has been 
extended to Delhi, why minor child-
ren are interrogated by policemen in 
uniform; 

(c) whether a proposal made six 
years ago by a former D.I.G. to set 
up an agency of people trained in 
child psychology to investigate crimes 
by the juneniles was considered; and 

(d) if so, the outcome tlhereof? 

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): 
(a) The Bombay Children Act pro-
vides that in addition to the investi-
gation of a case of a Juvenile Delin-
quent by the police, a Social investi-
gation will be made by the Probation 
Officer of the area. 

(b) The Bombay Children Act 1924 
was extended to Delhi in 1940. It 
has since been superseded by the 
Children Act 1960 for the Union 
Territories and the cases involving 
offences by minor children are now 
dealt with in Delhi in accordance 
with the provisions of the ~ew Act. 

(c) and (d). In the absence of 
details it is not possible to check up 
the position. 
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